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C2NTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW
 ̂ i

Orifiaal Application No. S54 of 1992

Mohft.Ali Khaa .................................................................... AfplicaKt

Versus

UaioB of India & Otteors . . . . . . . . . . .  .Respondents

HoH*bla Mr. S .N . Prasai. Member (Judicial)

T-he applicant has approached this tribuKal UH^er

section 19 of the Atoinistrative triburaals Act, 1985 with
f o r f }

the grayer iHteraUa/^®Wi^a- 't asi^e the moveiT!eiit|.

orier iate^. 24 .9  1992 c^OHtaiHe«S ira Annexare No. A-2 issued 

by the respoB^entFS/:^ A- and for further suitable iirection 

to the respora*3.eHts to make payment of aiSv^ace of T .A ./D .A . 

to the applicaut prior to issue ofi.v movemaat order iit 

pursuarace of the transfer order issued by the respondent 

No. 4 videl^e-rr dated 12 .9 .1992  (Annexure No.A-1) .

* 'i i f f ^ ia iB  grievance  of the applicant as appears to 

be that/the previous O .A . No. 501/S2 which was filed by

this very aBplicast which was deciiei by this tribunal

there'^was a 'd irectio n ”̂ 
as per ju^©emeHt ani or^er datevi 3 0 .9 .l 9 § 2 ^ o  pay the

or.-
T A.Ai-vaiace to the applicant with ira a weak/as early as

' u
possible OK submission of api®licatioB by- the api®licaBt to 

enable him to join the place of duty where he has bee» 

transferred'/ but the ressoa^eEts €i«a not accept the I’
u

application of the apjslicamt in this re^ari asd the

applicatiom of the applicant was refused in presaace of i
i
i

Sri S.'iashi SiHfh Ravat,Leadiaf Haad Fire ani. Sri Rama 

Shaakar Watchman 1 .10 .1992  aa^. as such the same was I
p

despatched by the re^dsbsrsd post (vitia postal receipt 

No. 4811 /11 .10 .1592  to the respondent rao. S/Anaexure A-4).

3 . In  the short couatsr-reply filed by the r^sponiaHtJI

it has  ̂interalia,been conteEidei that the applicant î<ft not" 

turn up and after passing of the aforesaid jud^em.ent and

^  Cont'i..2/-



V

0 • 0 • •
K * M  • •

V  order by this tribunal for sijinia®, tha claim ani collecti»f

the T .A ./D .A .  advaace and as such the *aemani iraft/Sankera

,  V

cheque of Rs. 4500/- has baea prepared as T .A . /D ‘ A. advance 

as per eatitlament of the agplicaiat in amticipatioa that

the apislicaat will si^n the requisitioa for ai.vaffice of T.A.^
d

D .A . for aecessary payment to the applicant.

4. Today the learaei counsel for the respoaieats Sri 

A .K . Chaturveii has produced before this tribunal a requisi- 

tiora for advance of T.A./^*-^* of 4500/- ^uly sifnei

by Officer Commanii«@i Central Command Stationery Depot,
“ /

Luckaow iated 7 .1 0 .1 992  in du|ilicate aad has also f»ro^uce<i

Draft/'^'
before this tribunal a crosse-a^Baakers Cheque in the name 

of (Sri M .A. Khan who is aiaplicaat in this case) for Rs.

4 500/- from Officer Gommantaira«» Central Commaia  ̂ Stationery 

Dapot^Lucknov? on account of T .A ./D .A . on requisition for
V
s .

Advance of T .A /O .A ..

5. I have heard the learsed counsel for the parties aiS' 

have thoroughly qone throu«h the records of the case,

A*
6. This is sienificarat to point out that the perusal

‘J
of the order ani judifemant ^ated 30 .9 .1992  passei by this 

tribunal in the aforesaid O .A . No. 501/92 ( Mohi. ^|£i.Khan 

Vs. Union of Iniia  and others) shows that the aoove ju-i@e- 

inent and order were passed by this tribunal on anerit after 

beariijifrthe Ifearsed counsd for the parties and after 

consiierinf the entire material on record and the circumsta­

nces of the case.

A /

7 . This is also worthjlfcwhile makin© mention of this

fact th^t the.lview points anti ^roun^s as set out in this

i
present O .A . No. 654/92 appear to ba almost re-iteration of 

those vary ^rounils and vary points as alrea*iy set out 

in the above O .A . No. 501/92 .

8. On careful perusal of the main contentions an^
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view points, interalia,/ as set out in this application

appear to be that accofding to the applicant he was not

allowed to enter the premises of the Central Command

Stationery Depot,LuCknow on 1 .10 , 1992. It  has been^ inter-

alia^ contended by the respondents th^it after passing of the 
/

aforesaid Judgement and order dated 3 0 .9 ,1 9 9 2  passed by 

this tribunal in O .A .No . 501/92, as referred to above,the 

r'--^quisition for advance of T .A ./D .A .  was prepared on

7. 10.1992 for.! making necessary payment to the applicant, 

but the applicant did not turn up for signing the same and 

as such as iKr letter dated 9 .1 0 . 1992, the applicant was 

intimated at his 3 addresses(vide Annexure A-6 to the 

original application) for signing the claim and for 

collection of the said advance.

9. With a view to tide over all the eventualities

in the future and to set the above contentions of the 

Parties at rest the applicant has received the aforesaid 

Draft/Bankers Crossed cheque bearing No. BN/26.861608 dated

19. 12 .1992 for Rs. 4600/- before this tribunal and has

signed the receipt to this effect by putting his signature

and date i .e .  4, 1,1993 and has also signed the above

requisition for advance of T.,A./D.,A. which purports to have

been prepared on 7 .1 0 .1 9 9 2  and counter signed by Ordnance

Officer Civilian Officer Commanding Central Command

Stationery Depot Lucknow for the aforesaid amount of Rs.

4500/- which is in duplicate. Thus, the main grievance

of the applicant regarding non-receipt of T . A . / d . A .  in

pursuant to the order of this t ribunal dated 3 0 .9 .9 2  passed

in 0. ̂ . No. 501/92 stands redressed now.
A  /■

1;Q. The application of the applicant is disposed of

with /& ,  above observations. No order as to costs.

Msmber(Judicial) --
Lucknow Dated: 4 .1 .1 9 9J


